
THE GAUHATI HIGH COURT AT GUWAHATI
(HIGH COURT OF ASSAM: NAGALAND: I4IZORAM AND ARUNACHAL PRADESH)

NOTIFICATION
Dated: Guwahati, the 18th May, 2023

NO. HC.VTI-138/ tgt 4428 tA ### On recommendation of the Judicial

Academy, Assam & NUOTI, the following trainee Judicial Officers in Grade-III of

Assam Judicial Service (presently deputed to Judicial Academy, Assam & NEIOTI

for undergoing training for 1 year) are deputed to undergo Field training for a

period of 3 (three) months w.e.f. 01-06-2023 to 31-08-2023 in the

respective stations, as shown below:

sl.
No.

Name of the officers Place of posting

Under the establishment
of District ,udiciaries of:

or.06.2023
to

15.07.2023

16.07,2023
to

31.08.2023

1
Shrl Hriday Jyoti
Kashyap

Judicial Magistrate 1$
Class, Sonitpur, Tezpur

Kamrup Kamrup(M)

2

Munsiff-cum-ludicial
Magistrate 1s Class, Karbi

Anqlong, Diphu
Kamrup Kamrup(M)

3
Shri Pratik Parashar
Sarmah

Munslff-cum-Judicial
Magistrate 1$ Class, Majuli

Kamrup Kamrup(M)

4 Smti. Sukanya Hazarika
Munsiff-cum-ludiclal
Magistrate 1$ Class,

Biswanath
Kamrup Kamrup(M)

5
Smti. Bristi Rekha
Mahanta

Judicial Magistrate 1$
Class, Hoiai

Kamrup(M) Kamrup

6
Smti. Sangeeta
Hazarika

Judicial Magistrate 1s
Class, Silchar

Kamrup(M) Kamrup

7 Smti. Hema Prava Deori
Munsiff No.3, Cachar,

Silchar
Kamrup(M) Kamrup

8 Smti. Plabita Boro
Munsiff-cum-Judicial

Maqistrate 1* Class, Baiali
Kamrup(M) Kamrup

9 Shri Deepseng Shyam
Munsiff No.2, Darrang,

Manqaldoi
Kamrup

01.06.2023 to 31.08.2023
10. Smti. Pallavi Joshi Munsiff No.2, Dhemaji Sivasagar

Judicial Magistrate 1( Class,
Dima Hasao, Haflonq

SonitpurL2, Smti. Puja Sarmah Judicial Magistrate 1$ Class,
Kamrup(M), Guwahati

13 Shri Aditya Vikram Das
Munsiff-cum-Judicial

Magistrate 1$ Class, Dima
Hasao, Haflong
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Kamrup(M)

11. I Shri Hadi Alam
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Shri Kaustabh Moni
Sarma

Munsiff-cum-Judicial
Magistrate 1d Class, West

Karbi Anqlong, Hamren
Morigaon

15.
Shri Debanga Bhusan
Goswami

Judicial Magistrate 1s Class,
Dibruqarh

Golaghat

16. Shri Anjan Nath
Munsiff, South Salmara-

Mankachar
Kokrajhar

L7.
Shri Monosijo
Bhattachariee

Judicial Magistrate 1$ Class,
Karimqani

Hailakandi

18. Smti. Jahnabi Das
Judicial Magistrate 1$ Class,

Darranq, Manqaldoi
Bongaigaon

19.
Smti. Amrita
Basumatary

Judicial Magistrate 1s Class,
Baksa, Mushalpur

20. Smti. f'lonisha Das
Munsiff-cum-Judicial
Magistrate 1s Class,

Dhakuakhana, Lakhimpur
Dibrugarh

2t. Shri Monojyoti Mili Munsiff, Charaideo. Sonari Dibrugarh

22. Smti. Queensmita Saikia
Munsiff-cum-Judicial

Magistrate 1$ Class, Jonai,
Dhemaji

llnsukia

The trainee Judicial Officers are to report to the concerned District and

Sessions Judge on 01-06-2023 at 10 A.M. positively. On completion of their

Field Training, the trainee Officers are to report back to the Judicial Academy,

Assam on 01-09-2023 for futher Institutional Training.

The guidelines and the proposed time allocation for the said Field Training

is enclosed herewith.

Memo No.HC.Vll-t38 I 2OLg I 4429-4438 I A Date:18-05-2023
Copy forwarded for information & necessary action to:

1. The L.R.-cum-Commissioner & Secretary to the Govt. of Assam, Judicial

Department, Dispur, Guwahati, Assam.

2. The Principal Accountant General (A&E), Assam, Maidamgaon, Beltola,

Guwahati, for information and necessary action.

(The Otrtcets arc placed on deputation for re ptogramme

on condition that (a) the Officerc will be treahd as on duty
during the training period, & (b) they will be entitled b TA. &

D.A. as admissible under the Rules),

3. The Registrar (Admin./Vigilance/Esstt. ), Gauhati High Court, Guwahati.
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By Order,
Sd/- R.A. Tapadar
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4. The Registrar-cum-Principal Secretary to Honble the Chief Justice, Gauhati

High Court, Guwahati.

5. The District & Sessions Judge,

Bongaigaon / Dibrugarh / Goalpara / Golaghat / Hailakandi / Kamrup (M) /
Kamrup / Kokrajhar / Morigaon / Sivasagar /SoniQur,Tezpur / Tinsukia.

(He/She is tquested b make all n@ssry arrangemenB

for the Field Tnining as per the guidelines enclo*d hercwith).

6. All the Trainee Judicial fficers.

7. The Project Manager, Gauhati High Court, Guwahati.

(He is rquesd b apl@d dre lvotifiation immediaEly in
the ofrcial websiE of the Gauhati High Coutt Guwahati).

8. The Administrative fficer, ludicial Academy, Assam with a request to

place the Notification before the Hontle Director, Judicial academy and to

circulate the same amongst the concerned trainee Officers.

9. The Private Secretary to Honble Mr. Justice Manash Ranjan Pathak,

Gauhati High Court, Guwahati for his Lordship's kind information.

10. The CA to the Registrar General, Gauhati High Court, Guwahati.

cIl{E LIST OF OfFICEiS HEREITAI()VE IS iOT iACEARIT-Y ltl OtD€t OF SEt{tORtTY)

e, *6- -r.rp--ior:-
rt.or.1-3

REGTSTRAR (JUprCHr)
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GUIDELINES IN RESPECT OF FIELD TRAINING {COURT ATTACHMENT) OF THE

TRA'NING OF THE NEWLY APPOINTED 22 ITWENTY-TWO) JUDICIAL OFFICERS

OF ASSAM TUDICIAL SERVICE

Guidelines for the District & Sessions ludqes, Nominated Officers

7. The District & Sessions Judge is to keep o sttict vigil on the discipline ond punauality of

the troinees ond in cose of any devionce, report the mafter to the High Court immediotely.

2. The District & Sessions tudge is to introduce the trdinees to the Members of the Bar.

3. The leave of obsence of the trdinees shall be deolt with os per the guidelines formuloted

by the Hon'ble Gouhoti High Court dnd communicoted vide Notificotion

N o. J AA. 2 3 /20 1 6/639 dtd. 7 5. 70. 20 1 6.

4. The trainees dre to be ottoched to the officers nominated by concerned Di$rtd hdge,

preferably with Seniu Offtcers on Criminal ond Civil side having sufftcient experience,

keeping in view ofthe responsibilities ofthe nominated Officers, more particularly point

no. 8 & 70 mentioned below. While preparing the roster, the Disvid ludges dre to

ensure thdt d trainee is attdched to both Civil Court and Criminal Court lor equal number

of days as far os possible and they moy not be ottoched with eoch ond every officer of

the District.

5. Arrungements may be made to attach the trainee with Senior. Officers on Civil ond

Criminol side (Civil tudge/aM/Addl. AM/SDIM), throughout the fretd troining.

However, arrangement moy be made so that the trainee is able to exomine records of

oll types of cases.

The district, where Fdmily Coutt is estoblished and proceedings u/s 725 Cr.P.C. are token

up by the Family Court, trainee oflicer shall be attdched with the Fdmily Court for 2 doys.

The Distrid ludge is also to send d copy of rostet to the Gauhati High Court.

6. ln every distrid, o coordinoting ludicial Officer is to be appointed to look into the offoirs

reloting to the field training of the trainees.

7. The seruice of the troinees shall be utilized with o view to increasing the disposol of the

courts, wherein the troinees ore ottoched.

8. The District & Sessions Judge, ClMs ond nominated officers concerned are to take interest

in impdrting prdcticol troining to the Troinees open hedrtedly.

9. Allthe troinees are to be instructed to reporttothe coordinoting !udicial OJficer on regulor

bosis.
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70. The nominated officers, with whom the truinees ore ottached, are to put oll their possible

endeovors to onswer the queries posed by the troinees. ln other words, there sholl be o

congeniol environment of the training in the Courts.

77. District & Sessions ludges ond CJMS ore to ensure the presence of the troinees in

weekly/monthly meeting of the Judiciol Officers held in the respective districts.

Guidelines to the Trainee Officers

7. The troinees shall sit in the Court with the Officer with whom they ore ottoched ot leas

one half of the day and during the other holf they sholl do following wo*s-

o. Examining the case records. (pending os well ds disposal records)

h. Exomining dilferent registers, stotements, etc. (Trainee shall see monthly and

quorterly statements)

c. Preporing Field Training Diory to be mointoined by the respective trainees.

2, The troinees shall olso occompony the District & Sessions ludge/ Chief Judicial Mogistrote

during their tail Inspection- At leost 1 (one) such visits during the whole period of field

troining ore recommended -

3. The troinees shall spend at leost two doys inspecting the record room (both of District

Judges estoblishment ond AM establishment) mointoined in the district. They sholl olso

exomine the registers, which are maintoined in the record room. The troinees shall spend

ot leost one day inspecting the Court Malkhono, vorious registers mointoined in the

Malkhono. They shall olso prepore the Molkhona inspection report in their field troining

diory.

4. The troinees sholl spend one day to observe os to how accounts are maintoined in the

office.

5. The trainees sholl spend one doy ot the District Legal Seruices Au*ority ond observe its

functioning.

6. The troinees sholl be mode familiortothe work done in eoch ond every table olthe Otfice

ol both of District ludges establishment ond CJM establishment.

7. The troinees shall also spend ot leost one day in the Nazorat Section & Copying Sedion of

the District ludges establishment and OM establishment.

8. The troinees shall olso attend at leost 3 (three) sittings of the luvenile tustice Boord.
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9. The troinees sholl also prepare o brief report on opplicotion of computer technalogy in the

Courts of the Districts in which they are placed.

70. The trainees shall also spend ot leost one hour in the Central Library of the District Court.

11. The trainees shall olso ottend ot least 1 (one) Crime Conferences in the District along with

District & Sessions !udge/ ClM.

72. The trainees shall olso attend at least one Lok Adalat conducted in the district. They shall

also attend at least one legal awareness camp conducted by the District Legal Service

Authority.

73.The troinees shall attend at least 10 (ten) boil matter heorings and 5 (five) injunction

matter hearings-

74. Every trdinee shall be osked to write at leost 7 {one) droftiudgment by the Nominated

Officers.

75. The troinees shall be asked to prepore droft issues in Title Suits ond Money Suits.

76. The trainees sholl be osked to prepdre ot leost 5 (five) draft injunction orders.

77. The troinees shall be osked to prepare draft questionnoires under section 313 Cr.P.C., droft

charges, droft boil orders.

78. The trainees sholl be asked to prepore draft TIP and confessional statement, if any.

19. While examining the case recotds as mentioned in 7 (o) obove speciol ottention should be

token to exomine the following -
{a) At least ten warront procedure cases-

{b) At leost ten summons procedure ceses.

{c) At least ten cases under Section 725 Cr.P.C.

(d) At least twenty final report submitted by Police-

{e) At least two forest cases.

(f) At least ten cases before Juvenile lustice Board.

(g) At leost ten Title Suit cases.

(h) At leost ten Maney Suit coses.

{i) At least five Money Execution Proceedings.

$) At leost live Title Execution Proceedings.

(k) At ledst five cases under Domestic Violence Act.

(l) At least 10 Misc. (J) cases for temporory injunction.

{m) Five Motor Vehicle Act Cases
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{n) Five Assam Shops and Establishment Act cases

{o} Five Excise Act Coses

(p) Five Miscenellous apptications under Order 7 Rule 1"0, Arder 6 Rule 77, Order 9 Rule

4, Order 9 Rule 13, Order 9 Rule 7 CPC, Order 26 Rule 9, Rule 7A A CPC etc.

(q) Two coses registered on the basis of Narazi / protest petitions

(r) Ten case records of pre-triol stoge involving police boil, zimmo petitions, recording

of stotements u/s 764 Cr.P.C etc.

{s) Five case diaries of disposed records

20. While preparing Field Training Diary, the trainees shall mointain o record of how they

have spent each ond every day in the Court, they shall also mention what they have

noticed during their observation in the court ond in different departments and sections

of the Office of the Court. They shall also mention dbaut their obsevstion on the case

records, which they have examined. The Afficer with whom troinees ore ottoched is to

cenify the Fietd Training Diary doily and the District & Sessions ludgb is to certify the

same every week.

Troinee officers shall moke moximum utilization of the Jield troining by carefully

observing the Court proceedings. They sholl go through the case records carefully to

understand the stages involved in various types of cases/ proceedings.

Over ond above these guidelines, the concerned District ludge is at liberty ta expase

the troinees to ony other area / field os moy be considered necessary by him/her.

.2-"--
Research Officer

ludicial Academy, Assam
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Proposed time allocation for field attachment of the trainee
Judicial Officers to be followed by concern District Judicialy

1! 45 days of field attachment

Sl. No. CourVOffice Days Name of the Court for attachment

Criminal proceedings 19 days CJM/ACIM/SDJM, preferably with senior officer
2 Record room 2 days

3 lail inspection 1 day

4 Malkhana 1 day

Civil proceedings 19 days
Civil Judge/Munsiff having sufficient experience on
civil side

6 J]B 3 days Juvenile Justice Board

Sl. No. Court/Office Days Name of the Court for attachment
1 Criminal proceedings 19 days Cl M/ACI M/SDI M, preferably with sen ior officer
2 Attachment to

Account section
a Attachment to

Nazarat Branch
I day

4 Attachment to
Copying section

1 day

5 District Legal Service

Authority
1 day

6
Civil proceedings 19 days

Civil Judge/Munsiff having sufficient experience on
civil side

Family Court for
observing Section 125

proceedings
2 days

In stations where family court is not available, the
trainee may be attached with a senior ludicial
Magistrate having section 125 proceedings and

the proceeding of like nature

1 +S aavs of neU attac

1.

I

E

2 days
I

I

7. I


